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:for acquisition of <:apital assets and 
land improvement is determined with 
reference to 'the outlay qf the propos­
ed investment, and the repaying capa­
.city of the borrower vis-a-vis the life 
period of the asset. In cas� of loans 
of amount exceeding &s. 5,000/-, c;om­
mercial banks may equire ' mortgage 
o! lands also as additional security. 
Such mor'tgage is; generally insisted 
upon in case of long-lterm loans from 
land development banks. 

Regarding (Wot.king capital fin�ce 
to ind9strialists1 the Banks r�late 
bank credit to production require­
ments of the enterprise rather than 
�xtend credit on consideration of 

ecurity only. rn order to reduce de­
pendenee on the part of borrowers on 
bank finance banks are advised to 
generally ensur that borrowers bring 
in 25 per cent of the acceptable 
current assets of the industrial units. 

L taken as security for loan, 
wh t r as primary security or addi­
tional, is valued with reference to 
( i )  r ent statistics of sales of land 
of comparable n ture (ii) fertility in 
the ar a, (iii) the multiples of land 
revenue payable for the land to be 
mortgaged ( iv)  the local estimate of 
the market value of the land in ques­
tion and ( v ) amount� equal •to multi­
ples of the net income from the land 
to be benefited. Thus. the valuation of 
land a se<;urity is not determined in 
isolation by the Banks but with 
reference t0 documents produced and 
valuations done by agencies other 
1han the banks. The qu,estion ot any 
discrimination by the banks between 
various types of borrowers for such 
valuation should not, therefore, arise. 

. SC�son. Board!9 
ector Undertaldn 

· 4229. SHRI BHEEKHABHAI: Will 
the Minister of COMMERCE be pleas­
ed to state : 

( a) whether it is a fact that the 
'Articles q_f Association of. Public Se'!· 
tor Undettai.d.dgs . under his MirustrY 
do not have any particular c1auA.e that 

debars nomination of persons belong .. 
ing to ·SCs/STs as non-official Direc-. 
tors on Boards of all Public Sector 
Undertakings; I 

( b) if so, the reasons why persons 
o.f 1 

1;;,roven calibre having faith in 
Public Sector from Industry, Com· 
merce, Administration, Trade Unions, 
or from Social fields hailing fro� 
SCs/STs a.re not nominated as non· 
official/part-time Directors; 

(c)  whether any recommendations 
to nominate outstanding personalities 
from SCs/STs are pending with his 
Ministry if so , the decision taken 
thereon ; and 

(d) the names of  Public Sector 
Undertakings and their subsidiaries 
under his Ministry on whose Boards 
non.official/part-time Directors are to 
be nominated and their tenure? 

THE . MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI SHIRAJ V. PATIL) : ( a )  Yes, 
Sir. 

(b)  The policy of the Government 
is to appoint to the Boards of Public 
Sector Undertakings persons of proven 
ability, having faith in the Public Sec­
tor, from industry, commerce, admin ... 
istration, Trade Unions, etc. ,  without' 
consideration of -caste, creed, communi .. 
ty or religion. There is no reSP..-Yations 
of posts of directors, either lull time 
or part-time, for Scheduled Caste.ii 
Scheduled Tribes. The Scheduled 
C�stes/Scheduled Tribes are also con­
sidered along with other persons be­
longing to general category and their 
suitability for appointment ls j udged 
by the criteria mentioned above. 

(c) Recommendations in this regard 
are received from various sources 
from time· to time and action is taken 
on them according to Government's 
policy as stated above. 

(d) All Public Sector Undertakings 
:and their subsidiaries under this 
Ministry ( list attached) have on their 
Boards either �art-time Directors or 
no'n-offi'cial �irectors but ' helf. te:qure 
varies I from undertaking to undertak 
ing. 
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Srl. ' No. Name of the Undertakings/ 
Subsidiaries 

1. · State Tracling Corporation of 
India litd.. New Delhi. 

2. Minerals and Metals Trading Cor­
poration of India Ltd. , New Delhi. 

3. Cashew Corporation of India Ltd., 
New Delhi. 

4 . Projects and Equipment Corpora� 
tion of India Ltd. , New Deihi. 

5. Tea Trading Corporation of India, 
Calcutta. 

6 .  Export Credit and Guarantee Cor­
poration Ltd. Bombay. 

7. Mica Trading Corporation of India 
Ltd. ,  Patna. 

8. Trade Fair Authority of India Ltd., 
New Delhi. 

9. National Textile Corporation �td., 
New Delhi ( Holding Company) and 
its 9 Subsidiaries, situated at New 
Delhi, Kanpur, Indore, Bombay ( two 
subsidiaries ) ,  Coimbatore, Bangalore, 
Ahmedabad and Calcutta. 

1 0. Cotton Corporation of India, 
Bombay. 

1 1 .  National Jute Manufactures Cor­
poration, Calcutta. 

12. Jute Corporation of India, Cal­
cutta. 

13 .  H andicrafts and Handlooms Cor­
poration of India Ltd., New Delhi. 

14.  Central Cottage Industry of India 
Ltd., New Delhi. 

15. British India Corporation, K.an­
pur. 

1 6. North Eastern Handicrafts and 
H andlooms Development Corporation 
Shillong. 

Revision of Ware by Public 
Undertakin 

4230. SHRI BHEEKHABHAI : Will 
the Minister of FINANCE be plea ed 
to state the names of public sector 
undertaking·s which have re· · i ed wag 
since 1 977 and bav tained Central 
Gov rnment DA formula? 

THE MINISTER OF STATE I 
THE MINISTRY OF FINANCE ( SHRI 
PATTABHI RAMA RAO) : As per 
information available, Bongaigaon Re­
finery and Petro-Chemicals Ltd. ,  has 
carried out wage r vision whil retain­
ing Central Government DA formula 
aiter 1977. 

Low Efficiency of Delhi Airport 

423 1 .  SHRI  MANMOHAN • TUDU: 
Will th Minister of CIVIL AVIATION 
be pleased to state: 

( a ) whether Go ernment are 
that the efficiency of Delhi 
has become low; 

aware 
irport 

( b) if so, the fforts proposed to be 
made by Government to increase the 
efficiency of Delhi Airport; and 

( c) the details thereof?. 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND CIVIL SUPPLIES ( SHRI BHAG-
WAT JHA AZAD) : (a )  No, Sir, the 
efficiency o! Delhi airport has not be­
come low. 

(b) and (c) Does not arise. 

ilk Production. 

4232. SHRI CHINTAMANI JENA: 
Will the Minister of COMMERCE be 
pleased to state: 

( a) the production of raw silk in· 
the country annually; and 

(b) the requirement of raw silk both 
!or powerloom and handloom sector 
annually? 




